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O R D E R 

13.12.2017  Learned counsel appearing on behalf of the appellant submits that 

in view of judgment pronounced today in “Vishwa Nath Singh vs. Visa Drugs & 

Pharmaceuticals Pvt. Ltd. – Company Appeal (AT) (Insolvency) Nos. 234 and 235 

of 2017”, this appeal has become infructuous and, therefore, the learned counsel 

for the appellant prays for to withdraw the appeal(s).   

 The appeal(s) are accordingly disposed of as withdrawn.  No cost. 

 

 
[Justice S.J. Mukhopadhaya] 

Chairperson 
 

 

 
 

[ Justice Bansi Lal Bhat ] 
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